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Present &= Sh.Rishikesh,counsel for the.
appl icont. '

None for the respondents,

Leamed coun:sel for the gpplicant
supbmits that he could not contact his client
in person,howeveryhe has discussed with
q)plicant's-bmfher. It gopears that he did
not make any reoresentation to the concemed
authority so far. In so far as transfer claim
is concermed, He submits, that it would
serve_;the ends of justice,if a direction
be issued to. the goplicant to make 2

representation to the competent authority.

In the facts and circumstances of
the case, the 0 A can be disgosad of with
the fol Lowing directionss=

The epplic:nt has been transferred
from Guna to Port Blair,therefore, for any
transfer claim, he should make a representation
at the office af Bort Blait as he has been
relieved from Guna Office, Ehere fore, thé
spplicant is directed to mcke representation
to the Port Blair office or any competent

~ authority within a period of one month from
from: the dste of receip,tof_._thils orderfor . .
reimbursement of his transfer claim :and the

same-be considered.by the suthority cencemed.
Hence the OA is accordingly, disposed of with

the above directions.
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